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037 Murriages ( Church

seﬁme restricted the consumption of
1Bt article,
1e\Xith the permission of the Council,
egged to pripose that the Presi-
hf?t lu Counecil be requested to fur-
S this Council with the following
turng ;—

13
GXpoA Statement of t:fle goods imported and
o rted by gea, through the Caleutta Custom
185 8¢, for the years 1856-57, 1858-59, and
-60, together with the quantity or value
Larticle ; the rate of Duty leviable, and
uty levied thercon for each of the three

of encf
e D)
Yeary,
©ogs .
Tor sS!.mllar statements with respeet to other
lﬂvié It India at which Customs Duties are
d,
o
f A statement of the saltdelivered or entered
anq i:gnsmnpt'lou during the years 1858-59
Liem 59-60, in each qf the Prc.suleuclcs and
ot ?xmpt-(}uvemorshlps, s}m}nl]g a.lsu the
(“hll?,r evied thercon, and distingui-hing the
n},es Mcidental to tl)c mannfacture of any
00 of the total deliveries that was manu-
2ured in [rdin,
St Btatement of the average retail price of
Moy r waund of 80 tolahs to the seer in the
tof April of the years 1859 and 1860
& e g""f“"i!‘“] town or stmigu of the sevgrul
teng, 8 subject to ench Presidency and Lieu-
W-Governorship.”

)0

nOMR-_WILSON said, there would be
th, Ohjection whatever to furnishing
N teturns asked for. As to tho
diq 86 retail price of salt, however, ho
com(i‘?t kuow how the Government
tl turnigh such a R.cturn, as he did
by il that the retail price was fixed
Tovernment,
or = SCONCE said, he was satis-
t the average retail prices of
gal, ‘:lel‘lﬁ easily ascertainable in Ben-
0 pre W no difliculty would be fouud
“Paring the Returns.
ho (111‘“ ?“Olt lfl*h‘ said, there would be
l“diu 't“‘llt_y 1n the Sou hern part of
q"e“tioxo furnish the informurion in
9they ., Y ous th.e.rel'ml price of salt and
the ¢ Commoditics was always kept by
'I‘l]o ectors,
Ml? gl(?tlosl was put and carried.
Wily,, CONCE themoved that Mr.
tbe requested to take the above

) eu“ll(v ) . . .
- £0 Ghe President in Council.
8roed g,

PORT-DUES (BASSEIN),
Mp, L,

hie
Ie Wouly

O Saturday next wove the
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third reading of the Bill ¢ for the lovy of
Port Dues 1n the Port of Bassein.”

MARRIAGES (CHURCH OF SCOTLAND).

Mr. SCONCE gave notice tha! he
would on the same duy move the third
reading of the Bill “relating to the
solemnization of Marriagesin India by
ordained Ministers of the Church of
Scotland.”

ADMINISTRATOR GENERAL,

Mz, FORBES gave notice that he
would on the same day move for a
Committee of the whole Council on
the Bill “to amend Act VIIL of
1855, relating to the ellice and duties
of Administrator General,”

The Council adjourned.

Saturday, May 19, 18060.
PRESENT :

The Ion'ble the Chief Justice, Vice- President,
in the Chair.

B. Ii [H. B. Havington, Bsq.,
H. Forbes, lisq.,

and
A. Sconce, ksq.

Hon, Sir H.
Frere,

Right llon.J. Wilson,

. W. LeGeyt, li:y,,

INCOME TAX.

Tue CLERK pr:sented a Petition of
Radkauath Chuckerbutty and others,
againgt the Bill © for imposing Dutics
on prolits arising from property, pro-
fessions, trades, and oflices.”

Mz, WILSON moved that the DPe.
tition be printed.

Agreed to.

MARRIAGES (CHURCII OF SCOTLAND),

Ma. SCONCE moved that the Bill

\RINGTON guve nofice that

“ peluting to the solemuization of Mar-
ringes in ludin by ordaived Ministers
of the Church of’ Scotland” be read a
tthird time and passed.
The Motion was careied, wul tho
- Bill read a third time,
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PORT-DUES (BASSEIN.)
Mr HARINGTON moved that

the Bill “for the levy of Port-dues in
the Port of Bassein” be read a third
time and passed.

The Motion was ecarried, and the

Bill read a third time.
ABKAREE REVENUE (BENGAL,)

The Order of the Day being read
for the adjourned re-committal of the
Bill “ to amend Act XX1 of 1856 (to
consolidate and amend the law relat~
ihg to the Abkaree Revenue in the
Presidency of Fort William in Bengal,”
the Council resolved itself into g
Committee for the further considera-
tion of the Bill,

Mr. SCONCE said, he was anxious
to sutisfy the Council of t! e expediency
of adopting the proposition which le
submitted to the Council last Saturday
as an amendment in the Bill. Ilis
object was to permit spirit of wine to
be methylated, so that it might be
used without duty for the purposes
of manufucture aitd art. Now the
first matfer which he would submit
was that the duty, which had been
raigsed from 1 Rupee to 3 Rupees, wag
merely intended to apply to the con-
stunption of spiritu: us liquors, and it
soemed to him that it was not desir-
able to impose the same duty on a
preparation of spirits which was not
consumed us an article of excise, but
which, on the contrary, was used for
purposes of wmanufacture and art,  As
he had said, the duty had been raised
from I to 3 Rupees, that is, 200 per
sent. had been added to the duty. It
herefore seemed to him that, by im-
posing 8o heavy a duty on spirit of
wine used for varnishes, we should be
interfering with those manufictures and
arts in which varnishes were used.
But there were several other purposes,
besides those of varnishes, in which
spirit of wine might be empluyed.
It was employed for medicinal pur-
poses, for examyle, a8 a so'vent in vari-
ous chemical preparations. It was
used also for burning, as well as in the
sick room and other domestic purposos ;
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at 566 or GO per cent. above proos
while common spirits would pay *
duty of 3 Rupees a gallon, for every
gallon of spirit of avine used for b9
common but important objects he ha
referred to, 5 Rupees duty would be no¥
taken. Was it rensonable—would 1%
Council consent—to allow so hea¥y &
duty being imj osed on spirits used o
the purposes referred to by him, when
it was about to increase the duty
purposes of excise ?

Another matter which he as
Council to consider was this. 3
had two ways of justifying the ll}‘l’os»1
tion of excise duty. Some defent®
it mwerely as a source of revente
others again justified it on the gl‘"‘,‘ul
of morality, as checking coxmunll’“m"
in like mauner as was done with l‘b‘ﬁl"?f
to opium.  But surely no one deql}f}s
to check the consumptin of spi”
used for manufactures and artsh any
medicinal purposes, and for every” :
domestic convenience. in

Another ground he would llfé’e}
support of this exemption was o3
spirit of wine, as Honorable Mew bed
were doubtless aware, was largely ”Sﬂ'll
in preserving specimens of N”mﬂ)l.
History, A single jar employet. =,
such a purpose might o'ten contal! ;
gallon of rpirits, and certainly he e
not think it wise or juticious t0
so heavy a duty as & Rupees on ﬂ,]“kes’
spirits uved for prescrving S
fishes, or other objects of a 8™
nature. S

But there was, it seemel t0 ]‘”r,]éd,
slill stronger reason to bo 4 duvti“g
Tie uncasy ghost of pmtec!ion -hunl"'
heen driven from his old aboderin = S )
land, like theancient tempter,mig™ way ;
be attempting stealthily to find it .wd'
wit' in the limits of this simplc"”m 10
rialm,  There were two kinds O 1 .
tection. The one kind had 1"ftt',rt£|u’
to wanufactures and pro duets ©
own country, and@the other
factures and products of other
tries in which we felt intereste¢® oy
were equally bad.  The questio?
ever which he wished to put \\'ﬂl e
e*was told that a varnish 8 “‘ qred
thylated finish, which was l’rll;‘lrti'
from methylnted alcohol, was an oy

ke the
People

r

and thus, as spirit of wino was distilled ! clo of commerce now procur?
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]::\Ttlg(]iand-' Well, supposing this methy-
ror ﬁ‘msh to be imported to India
ootr'l England ; it was no longer on the

. arrimg of a potable spirit, and on its
i val in TIndia it wonld be charged
! ad valorem Jduly of 10 per cont.
\vi(;,w the excise duty on spirit’ of
wou(ilmanuhlctured n the country
ang (l be nearly 5 Rupees a gallon,
e the prime “cost of the spirit to
th Mmanufacturer here, exclusive of
& duty, amounted to about 2 Rupees
)ri:nnas a gallon; so that upon the
"€ cost of the article alone, a duty
lev].::l@.ﬂl‘ly 100 per cent. would be
(.)hs“FVf', then, that while the English
cle would bo imported at s duty
val, txceeding 10 per cent. of the
'“&nlof' therof, a similar preparation
% ir}l wctured in this country from
b of wine would bear a duty of
% 100 per cont. on its prime cost
tanl‘le%ssarily the latter could not
{‘ %0 unequal a competition,
Otl{(,: did not know that hLe had any
N Temark to offer, except in re-

. e'n]%‘_" to a suggestion which fell from
Sﬂtnrft‘a’ht Honorable '(}entleman lnst
."guf iy as to the difficulty of dis-
|,=‘t18|““{-‘,’ between what were and
wa, were not methylated spirits,
RQ\T(}? well know1.1,_he believed, that the
difﬁc‘:l“" Authorities would have no
ﬂeien{-gy In engaging the services of
iy e chemists; and it seemed to
Mgk ‘gt prepared methylated alcohol
1 uagd . ¢ 1mported from England and
:; qllifglllllt’:]“e (distilleries under sceuritics
Revonuc_ lelent to protect the puble

1
w

Moy '"th these remarks he begged to
New g 16 insertion of the following
cetion after Section I11:—

&
Revegl Shall bo Jawful for the Board of
ed f:(to P@rmit_ spirit of wino to be re-
ont o d)m any distillery without the pay-
iy gy uty, for the purpose of being employ-
Mg, 'Y manufacture or art, subject to such
fu_x-t Gm‘le local Government shall approve
With 6 _}ixturo of the spirit, before romoval,
With 4 i ' maphtha, or methylle aleohol, or
to r“‘lﬂere Other_ Substanoco, in such manner ag
6 gy o the spiric of wino so mixed unfit for
Vertoq 4 **verage and incapable of Leing Wor-

Y 0 that purpose.”

4

1
Huu(],: l\)'anSON snid, he hoped his
tble friend would ot persevero

[May 19, 1860.]

(Benrgal) Bill, hi2
in his present Motion. e (Mr.
Wilson) had stated last Saturday that
he would make enquiries from the
Revenue Authorities whether, if it was
desirable to introduce into this country
the system of spirit mixtures, it was
safo at present to do so. e had ac-
cordingly made enquiries and had been
informed that no machinery whatever
wng available for the purpose in this
country, e had explained to the
Council Jast week, that in England
scientific arrangements were made for
testing these mixtures, and that the
Board of Inland Revenue employed
a very efficient chemical establishment
for the pnrpose of detecting any
frauds which might be attempted to
be practised on the Revenue. If for
other reasons we were disposed to '
grant the concession, that was =
sufficient reason why we should not
do so. He submitted to the Council /
that the circumstances under which,
as he had stated last Saturday, tho
exemption had been made in England,
and that too at his own instance, did
not at all exist here. As stated by his
Honorable friend, the duty wasa duty
on the manufacture for which the
spirit was employed, and undoubtedly
the duty on the spirit of wine was
added to the cost of the varnish,
But what he (Mr. Wilson) would
submit was that the duty was simply
a tax on the consumption of the article.
He did not think, when woe were about
to impose new taxes, some of which
might bo considered more doubtful in
their incidence, that it would ba con
sistent to give up this duty, and that
too at n great risk to a much larger
Revenue,

His llonorable friend had refer-
red to varions other purposes besides
those of manufactures and arts for
whieh spirits were used. e had
said that they were used for pre-
serving snakes and other reptiles
and fishes and for chemienl compounds.
Al this was no doubt very true, but
he would ask his ITenorable friend if
there was no other cheaper article
which mizht not be used for the same
purpose, such  as  wood naphtha,
which was extensively used in England
for such purposes and paid no duty.
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But if it wera not so, he would further
ask, if there was any thing in the cost
of spirits that would possibly induce
the Council to endauger a great duty
in order to effect an irfinitesimal savinz
in the price of such compounds to the
extent of one or two pies for the
dram.

His Honorable friend had said that
the duty should not be imposed for
the purpose of protection to the
manufactures of other countries as
agsinst the products of this country.
He (Mr. Wilson) would sngaest a
very simple and easy remedy. 'We had
only to raise the import dnty on the
varuish imported in order to equalizo
the imported and the home made arti-
cles. 'That was what had been done in
England, namely, by means of a coun-
tervailing duty,

Then liis Honorable friend had ad-
verted to the duty being given up on
the ground of 1ts being a raw material,
and as such interfering with the
manufactures and arts.  But he (Mr.
Wilson) would ask if, upou such a plea,
it was possible to begin with spirit
of wine, when we left untouched the
duties on Iron, Copper, and metals of
all kinds, Timber, and other articles,
the very f unda ion of sll industries.
For thirty rears before the removal of
the duty on spirit of wnie used for
the purposes of manufacture and avt
in England, we had repealed the duties
upon the great bulk of all the import-
ant raw materia's «f trade.

He hoped, therefore, that for the
reasons which he (Mr. Wilsen) had
given, his Hunorab'e friend would not
press his amendment,

Mr. SCONCE said, he was not
satisfied as to the expediency of with-
drawing his amendmeut. In the
first “)lace, he was net satisfied
that the Revenne Authoritics had not
the means of dete-ting frand with
respect to such mixtures. e spoke
generally and without having made
an enquiry on the subject. Dut he
was not safisfied that the objection
tahen by the Revenuo Authorities was
well féunded. Where there was a will
there was a way, and he could not
doubt that by putting their shoul-
ders to the wheel, his propesal could

Mr. Wilson
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be carried out. An Abkarree Officer
was now constantly in the habib?
attending distilleries, and it seem®
him that this Officer should find B¢
difficulty in superintending the mix:
ture of methylated spirits.

He still entertained a strong op
as to the expediency of adopting ;le
proposed am: ndment. Nor could "
ree that the suggestion which he 1?
made in the matter of protection wﬂf
sufliciently met by the proposal ;’0
the Right Ifonorable Gentleman i
raise the Import Duty on methylit®
finish. It might be that he ( )
Sconce) had no objection to the rnlﬂr
ing of the import duty on that ©
any other article of commerce. Jter
that he thought was a matter for 0"
rior consideration. What ho now %,
jected to was, by anticipation ”9] o
were, taking one article out of the ¢!
of articles subject to an ad @
duty of 10 per cent. and making
exception to the general rule.

The Motion was then put
tived, and the "ouncil having r¢
ed its sitting, the Bill was reporbet:

mion

and 1egy
i’

STAMP DUTIES.

Mg, WILSON moved that the Or‘:;;
of the Day for the adjourned COI'}”“‘E
of the whole Council on the b! ot
consolida’e and amend the law reu
ing to Stamp Duties” be postp’
till Saturday next,

Agreed to.

ADMINISTRATOR GENERAL:

the
Mr. FORBES moved thab jLbee

Council resolve itself into a Comml of
on the Bill *to amend Act Jutie?
1855 (relating to the office and
of Administrator General.)”
Agreed to. iy
Section I (empowering the Adm”ge-
trator General in certain cases ffoct?
cure and distribute the estate and @ i
of soldiers) was passed us it 8807
Section 11 provided as follows* }
80
* If within months B0 P:w,a
claiming to be entitlel to a Pl'i“mpobtuil‘ ‘{
of the cflects of the deceasod, sl ‘per®

b q v
certificato from tho Adnumm’&t",‘l Ach 0

under Scction XLIII of tho 88l

l()rem
it as .



345 Port-dues

Letmrs of administration to the estate and
%08 of the deceased, the Administrator

erellgml’ when required so to do by any
an?i lt‘;or againgt the estate, shall apply for,

1o Supremo «'ourt muy in such cases
E:‘.‘(lllt to him, letters of administration to tha
sul heumte and effects, or if he omit to take
oc Proceedings, such creditor may apply
% and the Supreme Court may in such
rqe:‘ grant to such creditor, letters of adminis-
8tion to the snid estate and effects.”

Ca

Tug CHAIRMAN moved several
Mmendmen's, which were carried

’fllld which made the Sectiou run as
ollows ;.

4
xr‘ulf in cases fulling within  Section
ine Lof Act VIITof 1855, no person claim-
eé‘; t be entitled to a principal share of the
Yuoctf of the deccased shull, within three
trnm 18, obtain n cortifieato from the Adminis-
wig , Jeneral under the said Section of the
*ntay ¢, or lotters of administration to the
2 and effeets of the deceased, tho Ad-
tator General may administer the estate
Ut letters of administration, in the same
by 20 a8 if such letters of administration
Noy], Yen granted to him; and if he shall
;ch,t or refuse to take upon himself the
e H8tration of the estate and effects, he
upg,’ 2Pon the application of & creditor, and
Certig, g satistied of his title, gmnt a
ereditcata in the same manner as if such
of nOf Were entitlod to a principal share
°el‘tiﬁ? effects of the docemsed, and such
eel‘ti:imte shall Lave the sume cffect ns a
ic“tﬂ granted uunder the provisions of
su";{ XLII of the said Act, and shall
Whigp, 08¢t to all the provisions of the said Act
Proyi 4 ure applicable to such certificate.
bopged that the A dministrator General may,
fit, egl'l}llting such certilicate, if he think
lecm,?:}““'ﬂ the creditor to give reasonable
oty ) for the due adwinistration of the

nd effacts of the decensed.”

Dinjgy

Section IIT provided as follows :—

14
of }vh.e"_e\'er any person holding the office
of 4 sm""'*t.mtor General shall ohtuin lenve
gy, 188, it shall be lawful for the (Govern-
Ao BPPoint some person to oflicinte as
Whi[er;’st"'“h)l: Goneral, and such person,

g c: ‘)‘ﬂ.lcmtlug, shall be subject to the
ony; -".d}t“ms and bound by the same re-
A llitios ay the Adminstrator General by

L3

';lm(gted ,',‘O‘V iu force or that muy hercafter be

ditil‘”“‘ CIATRMAN moved the ad-

L on of t . i
b"‘ﬁhiuu :~h° following words to the

[}
e fi:'l ho ahall be deemed to be Administra-
iy o?eml for the time being uumder Act
1865, uud shall Lo liable to give

[Max 19, 1860.]
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security under Section VII of the said Act,
in like manner as if he had been appointed
Administrator General,”

The Motion was carried, and the
Section, as amended, then pass-d.

Tho Preamble and Title were passed
as they steod ; and the Couneil having re-
sumed its sitting, the Bill was reported,

ABKAREE REVENUE,

Mg, SCONCE moved that the
Standing Orders be suspended to ena-
ble him to move the third reading of the
Bill  to amend Act XX1 of 1856 (to
consolidate and ameud the law relating
to the Abkaree Revenue in the Presi-
dency of Fort Willinn in Bengal ™*)

Mu. FORBES seconded the Motion,
which was then agreed to.

Mg. SCONCE moved that the Bill
be read a third time and passed.

The Motion was carried, and the Bill
read a third time.

Mu. SCONCE moved that Sir Bar-
tle Frere be requested to take the Bill
to the President in Couneil, in order
that it might be submitted to the Go-
vernor General for his assent.

Agreed to.
MARRIAGES (CHURCH OF sSCOTLAND).

Mun. SCONCE moved that Sir Bar-
tle Frere be requested to take the Bill
“ pelating to the solemnization of Mur-
riages in India by ordained Ministers
of the Church of Scotland” to the
President in Council, in order that it
might be submitted to the Governor-
(eneral for his assent.

Agroed to.
PORT-DULS (BASSEIN).

Mir. IJARINGTON moved that
Sir Bartle [Frere be requested to tukeo
the Bil for the levy of Port-dues in
the Port of Bassein to the President
in Couneil, in order that it misht bo
submitted to the Governor Genecral
for his assent.

Agreed to..
The Council adjourned,





